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Central Administrative TribunaL Principal Bench 

R.A. No.83 of 2004 In 
OA No.3341 of 2002 

t -a-v 
New Delhi this the 15th day of 	2004 

H0NBLE MR. KULDIP S(NGH. MEMBER (J) 
HON'BLE MR.SARWESHWAR JHA, MEMBER (A) 

Stri F.S.  Virdi 
C/o Shri S.D. Virdi 
Sector-8/1096. 
R.K. Furam. New Delhi. 	 . .. .Review Applicant 

Versus 

1. 	Union of India 
ihrough Secretary, 
Ministr> of External Affairs. 
Government of India, New Delhi 

2, 	Joint Secretary (AD) 
Miiiistryof External AfUairs, 
Government of India. 
New Delhi. 	 . . Respondents 

ORDER BY C I RCULAl I ON 

Hon'ble Mr. Kuldip Singh, Member (J) 

the 	p r e s e n t RA No.83 of 2004 has been filed b 	the 

appi icant 	for review of the order passed in OA No.3341 of 

2002 on 31.12.2003. 

By fing the present RA, the appl icant wants to 

re--argue 	the whole case again by ti I i ng the RA wh i cli is not 

permissible. While delivering the judgment, the review 	
I 

appl icant was duly heard because the judgment was giver after 

hearing the parties as such the RA has no merits. No error 

apparent on the face of record has been pointed out which may 

call 	for review of the order. Further, the RA does not come  

within the ambit of Order 47 Rule 1 CPC read with Rule 22 (3) 

I' ) ( I ) of the Adm in 1st rat i ye Ir buna Is Act 

In view of the above, nothing survives in he RA. 

whict is accordingly dismissed. 

(SARWESHWAR JHA) 	 ( IKULDIP SIIGH 
MEMBER (A) 	 MEMBER (J) 

Rakesh 


